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THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): As the
hon. Member will appreciate the
distribution of foodgramns and sugar
is done by the State Government The
hon, Member has made allegations
which are of a general nature. 1
shall certainly communicate these to

the State Government and ask them
to look into 1it.

MR. SPEAKER: We adjourn for
junch now and we shall re-asserble
at 3 pmy

1 thank hon. Memberg for the very
fine, wonderful warming wh.ch they
gave me on my birthday, the finest
warming

SHRI 8. M. BANERJEE: Wish you
the best of luck, Sir,

ar:

MR. SPEAKER: I shall remember
this warming all the time.
14.0¢ hrs,

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

— —
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The Lok Sabha reasgembled after
Lunch at three minutes past Fifteey
of the Clock.

[Mr, DEPUTY-SPEAKER in the Chair]

CUSTOMS, GOLD (CONTROL) AND
CENTRAL EXCISES AND SALT
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: We
1esume discussion on the following
motion moved by Shri K. R, Ganesh
on the 1st August, 1873, namely: —

“That the Bill further to amend
the Customs Act, 1962, the Gold
(Control) Act, 1968 and the Cen'‘ral
Excise: and Salt Act, 1944, as amen.
ded by passed”.

Shri Ramavatar Shastri to continue
hi« speech.

! ax fawd (wher) : IuTSEw
wiren, faw sv & At § vaaAT A
gl TR T A FE FEA AT ?

MR. DEPUTY-SPEAKER: What?

SHR] MADHU LIMAYE: About

hunger-deaths in Origsa.

MR DEPUTY-SPEAKER: No, no.

off Tenwwe wrewt  (vE) o
TSR WAV, W vy ot (Fvederer)
fadas & woitay w1 HAC wTET ¥
&1 oW fer % woman w fe ek
(foarer) fasiaw W) 3w ek gu oW
o & frer s, oft drool g,
¥ vy wr fr @ & @ @k o el
w Qw o, far g ot ¥ WY o
v am b, WA T W ¥
frem s gy IW T wmT W A &
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gedaTer F wrd | Afew wEErT & W
s oy & fr o w1 oy I g
§ ow o qF 7T G ENT | 1968 F
wa qg fadaw arfcr ey war, & s=
awg Y ga AT T e O e g
aw & fog ag gwiw o & 1 Forw
fer ag fadaw oifer fear o, =g
gt ¥w & firg, oY amw At & wael
IO ¥ W g @ Wil & wrferd
¥ forq, wrar fawr o1 | Ay waeT T
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W wE & AT AW WO A el
wgT g g
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fagre & o %7 wrar § 1 g gy
ST wTE-ATe fe 7§ & Wi wrarwer
wa f& wifes a2 waar savar §, wgaré
Y @@ &, I WY T waw feqfir
&7 OTHAT ®TAT 9% 7T § ) WA wow
a7 Ty fr foer ot & ¥ & gore
X 37 #ug & far w7 97 I
fear ar fe 3 # o qena A
gA, =9 % qratw & A, ar o owr
Al Trame 3 ¥ o, aw w3 9
e wpuEs A AMAGTR,
wifsd F UM yywwsRT= AT
ST AFI7 § W17 59§ gfvare
ot &t 77 3 § 1 W o wiT wnew
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Yoo oA & M agar & fao
wré e frwre 1 (smaww)

o AryA ¢ s Avwrca@ya o Frgam
A1 %7 A wET, A A 9§ 7@ a3
FrATarnfegT 9T g% ¥ ARG
¥ ara §, T A A weer< frerr wft
THAfY, ®fE 37 I AT A w2y
Foret oy 1 w7 =mw & 9w % Ay o
g g 1 AR & s g B e
U X w GT AY AT AW FAAE,
wai g 7§, gt aT Q § T
I W TTE 0T X | gOR WR 59
W A FT FN—T 3@ TN Qe
g Wi 7 g dR W A
WA AT WA g 9 Y, | T
1 1w AEET g e H fw
FAT7 TqT € AT WY I A AT Y
WA | O 4F I B TAT AGY KO, A
BW AT WASA AT FL IT G FAAT
w1, AEIA4 o WX BT 37 W
{5 TR AR @ A AEd
g |
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K
R. GANESH): Mr. Deputy-Speaker,

ith by me in reply to that discus-
sion He was not present here. I had
stated that the Gold Control Act is
the second lne of defence as far as
preventing the smuggling of gold
into the economy of our country is
concerned

As far as the quest®n of rehabili-
tation of the golismiths is ~oncerned.
we have from time to time given
figures here to the House, and I have
gtated during my earlier interven-
tions that their problems are being
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looked into with sympathy, and what-
ever other problems fhey might have,
the Government will look into them
with sympathy and try to solve them
in as hest a way as possible,

There are many points which Shri
Limayve has raised. During the
general discussion most of the speakers
concentrated on the Gold Control Act.
Shri Madhu Limaye has raised the
question of smuggling and various
other problems connected with it
Some reply is indicated to the various
points the hon. Member has raised.
He tried to link up the question of
smuggling and varions things to
certain formulations which he is used
to do always. I do not want a dcebate
on that because the question of
smuggling is a very vital matter and
1 shall not allow small irritants to
stand in the way of my taking the
House into confidence as far as the
menace of gold smuggling is concern-
ed 1 am required to contest
certain points he has raised, like the
question of the Congress Party having
raised funds during the Bombay
sesgion of the Congress from certain
people he mentioped. That is not a
fact and it is necessary for me to
state that. Apart from that he has
brought into focus the question of the
evil and disastrous effects of smugg-
ling on our economy, social life and
foreign exchange position,

Az the House is aware, this is a
short Bill which seeks to implement
various recommendations of the Law
Commission on the question of
enhancing the punishment and giving
deterrent punishment and various
other consequential matters,

Betore I go into the specific points,
I should like to read a passage from
the report of the Law Commission
dealing with this aspect of socio-
economic crimes. What are the
dimensiong of thesa crimes? In therr
$7th report, on page 4, the Law Com.
mission state as follows:

AUGUST 6, 1978
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“The importance of suppressing
social and economic crimes in any
modern soclety is obvious. The
transition from a rural and simple
society to an industrialised and
complex one entails regulation by
or under law of activities having an
economic import. The same pro-
cess of transition from a simpleto
complex and a rural to urban society
also neccssitates an increasing attack
on malpractices which were pre-
vipusly unknown, but which now
emerge as a result of the process.
The process gives rise to a two-fold
inerease in such malpractices—in-
crease in the number of socio-
economic malpractices and increase
in their variety. Thus. newer forms
of harmfu]l activities rot known
previously—such as, unfair competi-
tion—raise their heads. And
malpractices which would pre-
viously have been of a simple re-
curring, monotonous type, now
assume diverse and varying man-
ifestations. Adulteration of {oods
and drugs is an example in point.

This has happened in every
modern society. In a developing
economy, it assumes atill greater
importance, becauce conduct which,
though criminal, could previously
have been overlooked—e.g., petty
smuggling—has now to be dealt
with more seriously. Just as in
war, every inch of territory has to
be defended, whatever the risk, so
in an economic crisis or in a massive
effort to build up a society with a
sound and healthy social structure,
the purity of every grain has to be
protected and cvery dot of evil has
to be wiped out.

The reason why offences against
laws enacted to combat such evils
do not find adequate response in the
social consciousness is psychological.
Our minds are familiar with con-
ventional offences likc murder, rape
and theft—offences where & tangible
person or property of an individual
is attacked. But it takes time to
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realise the seriousness of non-con-
veniional crimes where intangible
proporty, in the sense ol econumic
resourees of the community are in-
volved, or where the hatm cawed
is indirect and remote, and there is
no immediate tangible object of the
harm wvisible to the mind. Neither
the offender nor the society adequa-
tely realises the harm, because of
the absence of an  immediate
victim.”

This is how the Law Commission has
given the dimensions of the problem
of smuggling ete. in a very profound
way. 1 have no hesitation in accept-
ing many of the ramifications of
smuggling operations which the hon.
members has referred I 1s a fact
that inward remittances by Indians
living abroad 1s one of the main
sources of financing smuggling. I can
provide hum the latest figures The
Kaul Commitice has gone into the
maiter and come to this conclusion
that this is one of the main sources
of financing smuggling operations. As
a result of the recommendations of the
Law Commission, the Foreign Ex-
change Regulation Bill is now before
the House, after passing through the
Select Committee stage, and provision
has been made therein to plug this
loophole. This Foreign Exchange Re-
gulation Bill will take care of invoi-
ce manipulations also. 1t nlso afact
tha. #< a resnit of very high interna-
tional price, vold smugghing has gone
down considerably in this country,
specially for the last two months and
smugglers have taken to other gonds
fo: smuiliry lhe <ynthelie

jarn,
luxury goods, e¢tc, Government 15
gware af thcse mechanies In reply

to muny quuestions, we have given
various steps Government has taken
with regard 1o tightening the enforce-
ment machin~ry Some measures like
re-deployment of staff in sensitive
and vulnerable arcas, setting up of
zonal units of Revenue Intelligence
and setting up of the Directorate
General of Revenue intelligence and
Investigation for achieving closer

coordination amongst various intelli-
gence and investigation agencies and
reorganisation of preventive forma-
tions 1n Bombay, Madras, Ahmedabad,
Cochin and Madurai. The Govern-
ment is also award of the inadequate
of the equipment as far as anti-
smuggling staff are concerned with
regard to fast going launches, etc,
which are necessary if we have to
make any impact an smuggling opera
tions.

SHRI S. M BANERJEE (Kanpur):
There was a scheme that the Defence

Ministry will manufarture some
craft.

SHRI K R GANESH: Your In-
formation was not cerrect that some-
body has sabolaged it. The Nag
Chowdhury Commitiee has recently
made some recommendations and we
have laken certain steps A team of
officers had gone to certain countries
to find out a su'table craft. A swtable
craft ha, heen located and during the
next fortnight, we will process the
whole thing, so that these fast-moving
beats are provided for the anti-
smugghng operations., Without that,
it will not be possible to stop the
massive boats which are used for
smuggling goods from Kuwait and
Dubai.

The hon member has mentioned a
number of cases which have to be
pursaed vigorously. He has mention-
ed the case of Abdul Sattar, who a
few days ago escaped I would like
to take the House into confidence,
becaute as far as smugglers are con=
cerned 1t is necessary to expose them
before the bir of public opinion. Shri
Sattar 1s a Pakistani national and an
accuced in the famnus Mahim Gold
carc He was ahsrondmg for three
years The customs offi.ers ap-
prehended him from a fruut vender's
shop on 20-5-73 and remanded him
to police custody. On 30-7-73 when
he was taken bv Bambay police to a
Hospital for treatment he escaped
from the police custody I am in-
formed the Bombay Police are inves-
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tigating the case. 1 propose to take
this matter with the Chief Minister
of Bombay Dbecause I consider this a
“very serious matter that a well-known
smuggler, a foreign national, accused
In a very serious case of smuggling,
caught by the customs authorities
.after so much of labour, should find
himself escaping from police custody.
It is a serious matter which will have
to b:/gone into, I agree.

ot wy fend : Fo T wE wri
g W mgiew &Y oAy § fag
33w q7 T wear ot o yaer qar
o1 & oY We A § IWAY WA v
qT 1 7% A1 Sl I A W 13T
Qe fer %7 1,200 To ¥ 4T | W
] qfew whmc @ s 5 gw 7w
¥UTEC AR § 08 OF AW & 4w
€ | O SaW Wo{T T BT qrHOT A
1 fzat wermw epdw W
HT g G Tfpar Kaary w4 & A
W AT |

MR. DEPUTY-SPEAKER: There
is no point of order. He only wanted
to interpolate,

SHRI K. R. GANESH: 1 am bene-
fited by the added information which
the hon, Member has given,

He has also mentioned about a very
famous, or I may take the liberty of
the House in calling, a very notorious
case of Haji Mastan. The hon. Mem-
ber has mentioned many cases about
him. He is involved in a large
number of cases. In some of the
-cases the value of goods confiscated is
about half a crore on rupees. He was
also prosecuted for a case known as
gold bar case T would like to give
some facts about it,

As a result of these investigations,
Haji Mastan Mirza was arrested on
28-9-60 and rcleased on bail of
Rs. 20 lakhs. Appeal was filed in the
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tion of the High Court.

and his ten conspiraters on charges
under Customs Act, 1062, Foreign Ex-
change Regulation Act, 1947, Import
and Export Control Act, 1847 and the
IPC. The effective hearing in the
case started from 4-8-71. On 11-10-72
the Magistrate passed orders for the
discharge of the following accused
persons, namely, Haji Mastan Mirza,
Nasiruddin Abdul Karim Bawaiji,
Ashraj Ul Rehman Azimulla Lally,
Jorwar Basaitmal Siroya and Amir-
ud-din Sk Dawood. Therefore. even
though we have tried to prosecute
them, somehow because of the legal
procedures they were released by the
court. Law Commission have taken
these facts into consideration and
suggested various measures to be
taken to overcome difficulties of this
nature,

He has also referred to various other
cases, In regard to case of Nainmal
Punjaji Shah, his brother has already
been sentenced to rigorous imprisone
ment, A number of cases are pend-
ing against both the brothers. Inves-
tigations have revealed several inter-
linked involvements. As such, they
have taken time to complete the in-
vestigation.

About the Choti Sadri case I have
extensively dealt with in my inter-
vention,

He has also referred about the theft
of opium from the Neemuch factory.
The facts of the case are that the
theft of opium had taken place from
the factory’s godowns which are
situated at Mandsaur. The theft came
to the knowledge of the police in the
morning of 15-8-87 before the Mana-
ger of the Factory had taken over the
factory from the police guards on
duty. A physica] verification of the
oplum stock revealed that thres bags
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from Godown No. 1 and 15 bags from
Godown No. 2 containing a total of
8i4 kgs. of opium had been pilfered.
Two cases were accordingly registered
with the local police. The Inspector-
General of Police issued wireless
messages to all concerned police
officers to see al] vulnerable points,
The Narcotics Commissioner had in-
structed the Assistant Narcotics Com-
missioner, Neemuch, to block all roads
leading out of Mandsaur and to alert
the preventive siaff. In respect of
the theft of three bags of opium, four
persons were committed to sessions
by the ADM, Mandsaur. The judg-
ment in this case was delivered on
28-1-1969 in which three out of four
persons were convicted and sentenced
to four years rigorous imprisornment
.and with fine. In the case relating to
theft of 15 bags, 28 persons were
committed to the sessions for trial
and the judgment in this case was
-delivered on 18-9-69. Out of 28 per-
-sons, 8 were convicted and sentenced.
‘The stolen opium has not been re-
covered so far. The question of
“write off” of this loss is under action.
similarly, departmental proceedings
Bgainist officers in the Department in-
volved are also in progress. All that
was necessary in this case has already
‘been done,

These were some of the points that
the hon. Member had raised at the
third reading stage of the Bill, Be-
<ause they were specific points, I
though I should reply to them. 1
would end by only saying that rigor-
«oug efforts will have to be made and
the Customs staff will have to be
strengthened to see that we make an
impact on the anti-smuggling opera-
tions. I have already detailed the
various steps that have been taken.

With these words, I commend the
Bill to the House.

MR, DEPUTY SPEAKER: The
question is:

t the Bill, as amended, be
Passed”

The maotion was adopted.

MR. DEPUTY SPEAKER: Now,
the next Bill that we take up relates
to the Railways....

SHRI S, M. BANERJEE: Sir......

MR. DEPUTY SPEAKER: Just a
minute, Mr, Banerjee. I am on my
legs. You have made a habit that
whenever I am on my legs, you always
cut me half-way through the sentence.

lHaving regard to the strike of the
Loco men and the concern that the
Hous<e had shown over that question,
Ican antiapate that the temptation
of the Membeis discussiong about the
Rauway., would be to refer to this
question. May I remind them that
the Speaker had said two things in
the morning? 1 am told, if rightly,
he had said tha! he would be prepared
to accept a Calling Attention Notice
for tomorrow. That is one thing.
Then, under pressure from the Mem-
bers, 1 think, he had also said that
he would be willing for a short dis~
cussion on the strike situation some-
time today, roundabout 5 P.M. I think,
he wanted to ask the Railway Minis-
ter whether he would be prepared for
that discussion .... (Interruptions)
Order, please. You do not allow me
to regulate the proceedings of the
House, This is going to meet your
requirements.

I think, the other day, when the
question came up, there was a mis-
understanding. The Railway Minister
had only pleaded his difficulties on
that day at that time. That is how I
understood it. I think, the Speaker
wanted to ascertain from the Railway
Minister whether he had any more
difficulties before he agreed to the
discussion.

I would request the Members, while
discussing this Bill, to please avoid
this question because if you refer to
this que stion at Jength, then that dis-
cussion will not be necessary. This
is in your own Interest.

Now, the Railway Min:s‘er,



